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An Act. further to amend the Indlan Stamp Act 1899

HEREAS it is expedlent further to amend the Indian
Stamp Act, 1899, for the purpose herelnafter appearing ;

It is’ hereby enacted as follows:— .

: . Thiz Act may be called the Indian Stamg (Amendment) shorm' i
Act 1925

2. In Article No. 47 in Schedule T to. the Indian Stamp Act, A!Eendmen_t of
1899 after D1v131on C, the Iollowmg D1v1s1on shall be 1nserted, Act 11 of 1590

namely —

‘CC——ILSURAI\CE BY WAY OF JNDEMNITY sgeinst liability
topay demageson account of accidents to workmen |
employéd by or under theinsurer or againgé Hability to
pay compeunsation under the Workmeu 8 Compensat)on
Act, 19-‘,, for every Rs. 100 or part thmeof poyable’.

s premium . .- .. . . . i + } One anna,”
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